
FORM A
PunT,Tc ANNoUNCEMENT

(under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution process
for Corporate persons) Regulations ,2016)

FOR THE ATTENTION OF THE CREDITORS OF SOLVEN POWER SYSTEMS PRIVATE LIMITED

RrLpvnur panrrcuutns
Name of corporate debtor SOLVEN POWER SYSTEMSTRIVATE

Date of incorporation of corpo.ateTebtor 20t0st2016
Authority under which corporate-d"btor is
incorporated / registered

Registrar of Companies, Delhi

Corporate Identity@
+een+igea+ien++e. of corporate debtor

u 7 4999DL20 I 6PTC3 0008 I

Address of the regi@
office (ifany) ofcorporate debtor House No.106, Shop No.l, Ground Floor Blk_

C,Pkt-7, Sector-8, Rohini Delhi North West DL
I 10085

Principal Office
B7/E1,2nd Floor, Rajendra House, Mohan Co_
operative Industrial Estate, Mathura Road-
New Delhi-110044

Insolvency commencement-G-n .esp"ct of
corporate debtor (order received on 20/02/2020)

Esrrmareo date of closure of Insolvencv
Resolution Process

Estimated date of ctosure

Name and registratioffi
insolvency professional acting as Interim
Resolution Professional

Name: NEERAJFARMA&
Registration No : IBBI/IPA-002/IP_
N0048s/20 1 7 _20t8/ I 1447Address and e-mailffi

Professional, as registered with the Board
Address: g+, pock@
New Delhi, National Capital Territory of Delhi,
1 1007s
E - m ail : ip, n e *ai nl.llm -4it,3.?gm _ai i -s.g-$

Address and "-*fficorrespondence with the Interim Resolution
Professional

Address: q+, po.@
New Delhi, National CapitalTerritory of Delhi,
I I 0075
E-mail: cirp.solven({)grna i }.cor::

Last date for rubmiGon of clairns

the interim resolution

Classes of creditors, i@
sub-section (6,{) of section 21, ascertainejby

NotApplicauleaffi

Namesoflnsolvffi
to act as Authorised Representative of
creditors in a class (Three nu... for each

(a) Relevant Forms and
(b) Details of authorized represe

are available at:

Web.link:trttp@
$Srsical Address:NA

NS$/



* The order dated 1810212020 was received by the IRp on 20/02/2020

N^otice is hereby given that the National Comp-any Law Tribunal, Delhi has ordered the commencementof a corporate insolvency resolution process orsdrvBN powER sysrEMS PRIVATE LIMITED ont8/02t2020.

The creditors of Sot'vEN PowER SYSTEMS PRryATE LIMITED are hereby called upon to submittheirclaims with proof on or before 03/03/2020 to the interim resolution professional at the addressmentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditorsmay submit the claims with proof in person, by post l. uy .i"rt.onic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice ofauthorised representative from among the three i*o"tu"""y p.ot".riorut. listed against entry No.13 toact as authorised representative of the class [specif, classlin fo.m Ca.

submission of farse or misreading proofs of craim shail attract penarties.

N'#/
Neeraj parmar

Interim Resolution professional
In the matter of Solven power Systems private Limited

IBByrpA_002/Ip-N004 85 t2017 _2018 / tt 4 47Date: 21102/2020
Place : New Delhi

ffi


